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TSUNAL : HYDERASAD BENCH n}‘)

O.AHo, 982/9% Date of Order: 27.8.97

BETWEEN ;3
1. G.Chitti Babu =~ -
2, V.Chakradar Kumax

3. A.Amarnadha Rao

4, T.leela Prakash

AND

l. The Asst, Superintendent,
Tele Traffic, Dept, of
‘Telegraph Office, Chittoor,.

2. §0%189% 141 £8dg, Traffic,

Nellore,

3. The Director, Tele Traffic,
AP Circle, Vasant Vihar Building,
_Abids, Hyderabad,

4. The Chief Gemexal Manager, AP Circile,
Door Sanchar Bhavan, Nampally Road,
Hyderabad, ' .. Respondents,

-

Counsel for the Applicants ++ Mr,Krishna Devan

Counsel for the Respondents - +o Mr N,V.,Raghava Reddy
CORAM: |

HON 'BIE SHRI R.RANGAKAJAN : MEMBER (ADMN.)

HON'BIE SHRI B.S. JAI PARAMESHAAR : MEMBER (JWD,)

JUDGEMENT
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X Oral order as per'ﬁon'ple'Shri R.Rangarajan, Member (Admn,) ) (

XY
~ -~
Mr, Krishna Devan, learned counsel for the applicants

and Mr.N.V.kaghavé Reddy, leamed standing counsel for the

respondents,

2. There are four applicants in thiS OA, The applicants

1 and 4 were reported to have been engaged as Part-time Casual

labourers on 1,12,87 and 11.4.87 réSpectively. The applicants
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2 and 3 had joined later than 22.6.88. Hence their cases are

not covered by the instructions in thls connection, The leameo
cowmnsel for the: appllcants submtted that he will take up their
casesseparately, Hence the OA is restricted on ly tc:z'a“ppllcants

1l and 4.

2; It 1S Stated that the apnlicants were aprointed as
Test-category Group-D official subject to certain cond itiong by

' MA,163/95)
order No, E/Gr.D/Rectt/94-95/29, dt., 27.1.95 (A-1) (Page-4 to t e_{

The opening paragraph of the lettér dt, 27,1,95 is very crucial

to this case. The relevant para is reproduced below z-

* On being recommended successful in the written
and oral test held on 19,1.95 and 20,1,95 by
the D.P.C,, the following ciepartmental Part-time/
Casual Haedoors officials are ordered to Lenort |
to the officer named against their names po'sitivé 1y
on 1,2,95 at 10,00 hours for on job training for
one.‘ week and subsequent appointment as test-
category Group-D officials Subject to the

foi lowing conditions*",

3. As per that letter applicants 1 and 4 were reportedly
serit for training énd subsequently they were to be absorbed,
The posting order for applicants 1 and 4Lasﬂ issuved by order
No. B/Gr-D/RECTT/94-95/32, dt. 2.2.95 (A-2, page-6 to the m.lss/sas)\
By the telegraphic meSSagte'é:%'e pb.glng of applicants 1 anmd 4
was stopped until further orders, It is stated thdt the telegraphic

message was issued in view of the oral inStructions of D.G.M,

(03) Hyderabad
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4. Mggrieved by the above, this 04 has been filed praying for

a direction to the respondents for grant of temporary statu® as
Group-D from the date of completion of 240 davs and absorption
in Group-D nost in the existing vacancies by setting aside tho

order passed by k-4 No,TA/TS-UNION/14-2/24/16, dt. 27.4.94 B-5 to OA

5. A reply has éien filed in this OA, though very belatedly.

A couy of that reply was hénded over by the learnec counsel for
the responCents todéy when the case was listed for hearing, The
mainICOntention of the respondents in this OA is thet applicénts
1 & 4 are contract labourers and hence they cannot be treateC as
departmental candidates for regular absorption in Group-D post.

Further they were part-time casual labourers and hence their
sorption is not govsrned by any rule,

) Uk
6. If the applicants 1 &nd 4 iﬁ%LCOntraCt labourers it is not
' wnderstood vwhy thev were called for written and oral test held on

19,1.95 and 20,1.95 by the D,P.C. as per A-1 to the Mh,163/95.
The relevant.paragraph has been extracted above, The_ very fact
that thEytgfe called for the written and orsal test and their n&mes
were also included in the select list and sent for training arcd
subsequent ly posted as Group-D officials the contentidns made now
- < ouk 4
C’) are not bdrn%Lby any proper record, Even presuming that they g;ga
contract labourers then when the telegram dt. 7.2.95 was issued
a mention could have been made in the telegram to the effect that
the recrultment of applicants who were contract labourerg were
made by mlstake and hence 1nclusion of their names in the select
list éflto be deleted But no su&ﬁ remak5 has been made in that
~telegram, Hence even after selection is over the respondents have“
not ghecked the correctness of the status in regard to applicants

1 ard 4. Even in the reply no proof by way of record is shown for
C’ -
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